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INTRODUCTION

I, the Clnirman, Committee on public Accounts, having been authorised by
the Committee ro prcsent this Report, on their behalf prcsent the Fifty Seventh
Report on Action Thken by Govemment.on the Recommendauons contained in the
1l8th Repon of the Committee on public Accounts (2001)

The Committee considered and finalised rhis Repon at the meeting held
on lst July, 2019.

Thiruvana hapuram,

1st July, 2019.

V. D. SATHI,ESAN,

Choirmon,
Comminee on Public Accounts.



REPORT
This Report deals with tHe Action Thken by the Covemment on rle

recommendadons contained in the' llgth Repon of the Committee on public
Accounts (2001).

The lL8th Report of the Committee on public Accouns (2001) wds presenterl
to tIrc House on 2nd March 2OOl and it contained 1g Recommendations related to
water Resources Depanment- Govemment was directed to furnish the Action
Thken on the recommendation contained in the Report on 7th April 2001 and the
final reply was received on 7-3-2018.

The Committee examined the statemeEts of Acfion Taken at its meeting held
on 21,-3-2002, 2-t-ZOOg, 2O-9_2Ott, tZ_tO_2O17 & 23_5_2018. The Committee
was not satisfied with the Action Thken by Govemment on some
recommendations. Such recommendations, replies furniihed thereon and further
recommendations of the Committee are included in Chapter I of this Repon.

The Commiftee decided not to .pursue funher adion on the remaining
recommendations on the basis of Action Taken by the Govemment. Such
recommendations and Action Thken by Goveniment are included in Chapter II of
this Report.

CHA.ETER I
RECOMIV4NDATIONS IN RESPECT OF WHICH ACTION TAI(EN BY
GOVERNMENTARE NOT SATISFACTORY AND WHICH REQUIRE

REITERIITION

WATER RESOURCES DEPARTMENT

Recommendation

(Sl. No. S, pqro No. )O)
1.1 The Committee note widl serious concern that the pipes proclred for tire

MCS Pmject by Inigation Depanrent between tgBB and 1989 remained. unutilised

a7wo19.
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in five Divisions. The contention of the Department regarding the acceptance of
entire quantity of the pipes which. the supfliers had manufaciured according to the
order placed by the Depanment shows that there had been some other
comideration for the purchase rather than necessity. .The Committee, thercfore,

recommend the fixing of responsibility for this heavy purchase of pipes and for
initiating action against the persons found responsible.

Actior Thkcn

1.2 Total ayicut area envisaged under Kallada Irrigation project was

61630 hectares. Most of rhe components of the pmjecf was executed during
198?-1989 u6ing World Bad( Assistanc€. Total rcquirement of pipes for
completing Minor Conveyance System works under this project was estimated and

accordingly 29.23 lakh meue pipes were procured during 1987-gB to t99O-91.

Most of the Minor Conveyance SJxstem works were arranged during this period.

The World Bank Assistance was complered dudng 1989 and therealter the progress

of the project.was reduced considerably due to paucity of Sute fund. So these

MCS work were also delayed. Many canal work were not started and later
abandoned. Due to this the procured pipes were not fully utilized. During
1992-2003, for completing the arranged MCS work and also for completing new
wotks aranged after 1992, these pipes were utilized and at prcsent only SS2O m.
pipes were left unutilized. The pipes will also be utilized for rectification of
damaged pipe lines. Acrion has been initiated to issue the stock of pVC pipes to
works of other Divisions which are in execution as per nrles.

Recommcndation

(Sl. No. 6, para No. tl)
1,.3 The Committee note with serious concem that the required deails of

present position of MCS Projecq quantity of pipes laid, the remaining area under
the scheme where the pipelinEs are to be laid and the assessment about the
functioning of the pipelines already laid have not yet been funished to the
Committee. The Committee desire that the required details.should b€ fumished to
the Committee at the earliest.
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Action Thken

1.4 As per the original proposal, total ayacut of Kallada Irrigation pmject
was 61630 hectares. Later as a policy decision taken by Sate Govemment, few
canals were dropped and the ayacut was rcduced to S3S14 hectro.. In *t i"t l,tCi
works were done in 37281 hectares of land and about 9519 ireoares land is being
direcdy fed through Minor distributories, watir courses and field bothies. In the
remaining 6714 hectar€s of ayacut, new MCS work or Field bothies are to 

.be

constucted. Under this project .lg45 numbers of MCS worls are done in 372g1
hectar€s of ayacut and in which 300 numbers of worl.s are yet to be completed.
250 number of systems are working in good,condition and the remaining
1395 system are in paniatly working condition dnd these Minor Conveyance
System requiredrrepairs for efficient working.

Commcnt on para l0 & 11

1.5 The Committee observes that the reply furnished by ihe Deparrnent was
incompiete and not satisfactory and the Department was not able to fumish full

. details of expendiure incurred on the project even after 22 yeirs. The Committee
a.lso expresses its dissatisfactioir on the reply that 1395 numbers of Minor
Conveyance System (MCS) are not still fuictioning.

. Recommendation

(SI. No. 7, para No. 14)

1.6 The CommittEe observ'e that thouBh the conEact for construction of a
5 span bridge-cum-regulator across Chalakkudy river at Kanalkankadavu was
awarded in June 1984, the depantient was forced to terminate the comract dudng
June 1991 sinc€ the Departrnent could not accept the plea for enhanced rate for the
work done after the expiry of the period of contract. The inordinate delay in
re-ananging tlle r,vork not only delayed the work.for about 15 years but also.
led to an abnormal increase in estimate from Rs. 179.g7 lakh in June 19g4 to
Rs. 426 lakh in 1992-based on the schedule of rates for 1990.
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Recomrirendation

(5l. No. b, Pora No. 15)

1.7 The Committee note wilh Seriou3 concern that the defective investigation
and absence oI a feasibility study or Fojecr study led to the changes introduced in
the scope of the work and resultant discontinuation of work by the contractor The
Comminee were of the view that lack of planning and foresight in initial stages
was the basic reason for the expeDditure incurred so far becoming infructuous.
Thereforg the Commiftee{ecommend to strengthen the investigation wing to avoid
such situations in future.

Action lhken on para 14 & 15

1.8 . A separate wing was formed under the conuol of the Chief Engineer,
Investigation for strengthening the investigatioir works as per C. O. (Ms.) No.
38/91[rrgn. dated 20-9-1991 and at present riis office is furctioning in full
strength, eveh though the post of Chief Engineer was since abolished.

Commmt on para 14 & 15

1.9 The Committee opines that lack of proper investigation is the reason for
the problem in works and the Committee therefore suggests that the investigation
of such works in the Departrrent should be handed over to LBS Centre for Science
and Technology or any Engineering College.

Recbmmendation

1.10 The Committee underline the need for evolving a fo{il-proof irigation
matragement in the department to limit the establishmmt expenditure to 15 per cent
of the work expenditure as ordered by Covemment.

. Action Thken

' 1.11 Earn€st effons are made by the Department to limit establishment
expenditure within the permissible limit. In certain cases on the reasons beyond
the control of the department, implementation oI some schemes are delayed. This
in tum r€sult in higher establishment expenditure_ However, Govemment
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contemplates reco rtitution of the Authority and utilisation of the services of the
existing Division of Irrigation D€parrmenr for the Authority eirher by deputation or
declaring the po6ts sepaEtely for the Authority.

. Furthcr Recommerrdation

1.12 Tle Committee recomrnends that pmts sarctiomd for special projects
should be reJeployed as soon as the projecr is completed.

Recommendation

(Sl. No. 12, para No.24)

1.13 The Committee cannot agree with tle action of the Department in
allowing an enhanbed rate of Rs. 152 per cubic metre to the quantity of g49O cubic
metres of excavated hard rock, to the contractor on the gmimd that the blasting was
carried out under wet conditions. The Depanment had thrown away all standards
of propriety and over looked clause 9.2 O) of the specifications for canal work
and clause 31 of Local Competitiyg giddinB Specification which stipulates that the
contractor was bound to exec-ute the wor* at the ageed rate. The Com.mittee
recommend that the respomibility for the ir€gular paymenr should be .fixed and
.the concerned should be appropriately punished.

Rccomendation

(Sl. No. 13, para No. 25)

1.14 The committee understand that there is wide variation regarding the
amount of inegular additional payment as Rs. 11.4G lakh pointed out by audit and
Rs.4.86 lakh as reponed by the Special Enquiry Cell, Irrigation Depanment.
Therefore, the Committee recommend that a thomugh pmbe should be conducted
in this regard and the rcsult thereon should be intimated to the Committee.

Action Thken on 24 & 25
' 

1.15 According to the Audit Repon the loss on accoulit of the irregular
additional payment for the earth work excavation was Rs. 11.46 lakh. The Chief
En$neer, Special Enquiry Cell was directed from Govemment to conduct an
enquiry in the matter. According to the enquiry repon the inadmissible.payment
is Rs. 4.86 lakh.
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Since there is huge difference in the alleBed loss calculated in the Audit
Repo and the Enquiry Repon, the issue was referred to the Chief Technical
Examiner and according to the Chief Tbclurical Examiner the amou'nt calculated by
the Chief Engineer Special Enquiry Cell, Thiruvananthapuram ie, Rs. i,g6,22g.60
shall be taken as the base to compute the loss sustained by .Govemment and to
calolate the excess paymeBt made on eath bill and proportionate intercst for that
amotrnt to be recovered as per nrles. Accordingly Exeetive Engineer, KIp RB
Division No. 11, Kouarakara has been directed to prepare the final bill and to
recover the loss of Rs.4,S6,22S.60 from the contractor. Revenue Recovery action
initiated against the contractor Shri N. V poulose to recover a loss of Rs. 4.g6 lakh.
through the District Collector; Emakulam. The Contractor filed W?C 469212007

before High Court Emikulam against the Revenue Recovery proceedings and the
HiBh Coun passed stay oder stating that the stay v.ill stand till the finalization of
ArbiEation case. Counter Affidavit filed by the Department praying !D dismiss the
WPC is pending disposal.

Out of the fou officeis two have alrcady retired. Their pensionary benefits
have already been sanctioned and payment has been made. Their whereabouts arc:-

1. Sri P. M. Kurian, Superintending Engineer padinjarekkara House,
Puthanangadi, Konayam. Retired on 30-11-1990.

.2. 
Sri K. K. Philip, Superinienaing fngineer, Manoraj, Thotrumugham p. O., Aluva.

1.16 Recovery.of loss sustained to Governnent can be realised through
Revenue Recovery action or through deduction from the rcvised es mate which is
still pending. The whireabous of the other two officers will be ascertained and
proper action raken for fixing responsibility. 

-

. Recomm€trdatioD

(Sl. No. 14, pom No. 26)

1.17 The Commitree desire to fumish the details of the findings of the
Chief Technical Examiner on completion of the enquiry.
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Action lhkm

1.18 Atopy of the report of the CTE is as follows:

REPORT

1.19 "This winB is r€questd to advise the conect ligure which is to be bas€d

for calculation loss sustained to Govemm€nL Accordingly on scrutiny, it is seen

that the irregular additional payment made, to the contractor Rs' 486,228'60 as

calo ated by the Cfiief Engineer Special Enquiry Celt, shall be uken as a base for

the codputation of loss susained by Govemment. In addltion !o this excess

payment made on each bilt is to'be calctlated and proPortionate inter€st for that

amount recovered as per nrles."

Gomments on Para 24 25 & 26

i.2o The com'nittee expresses its disPleasure on the replies furnished by the

Department and opines that 0re explanations werc not satisfaclory' The Committee

r€gr€ts the fact that proper action was not initiated aBainst those responsible for

i[egular payment even after several years and t]re adtlitional payment due was yet

to be rerovered.

1.21 The CoEmittee insists that its recommendations should be viewid

seriously and appropriate timely action Eust be uken on those rccommendations'

cHAPrEt II

RECOMMENITAIIONS IN RESPECT OF WHICH THE COMMITIEE IX)
NOT DESIRE TO PI'RSiI'E FT'RIIIER ACTION IN THE LIGIIT OF THE

REPLIES PURNISHED EY GOVERNMENT

WATER RESOURCES DEPARTMENT

" Recommendadon

(Sl. IVo' I, Poro No. 2)

2.1 The Committee observe that the superintending Engineefs failure to

verify thi tender documents and to indicate the unit of work conectly provlded in

the estimate resulted in an avoidable payment of Rs. 1.05 lakh to the contractor.



I
The Commit&e note that the scrutinizing autholiry viz. The Superintending
Engineer had failed to point out the grave lapse. The committee, therefore,
recommend that the responsibility for the lapses should be fixed against the
Superintending Engineer for not ionducting pmper verification If ,"nju.
documents,

Action Thhen

2.2 Though the Superintending Engineer is the scrutinizing authority ard is
primarily responsible for the failur€ to indicate rhe unit of work correctly in the
tender docruments and the contract agreement, the subodinate offic€rs are bound to
ssutinize 0re documenG thoroughly with utmost care before sending them to the
higher office for sanction. Hence the four officers i.e., the Superintending
Engineer, the Design Assistant, the Drafonan are responsible for the lapse.

' Rccommendation

. (Sl. No. 2, pora No. S)

2.3 The Govemment hformed that the liability of Rs, l.O3 lakh was fixed
against the four officers rcsponsible for the unnecessary loss sustailed to
Govemment. Further developmmts in the rccovery of the amount may also be.
reported to the Committee.

Action Thkcn

2.4 The loss of Rs. 1,04,973 sustaiDed to Government due to the mistake
occurred in the tender schedule of the work of ,.providing water supply
anangements to Malabar Cements Ltd.,, was equally apponioned among the
Officers who are responsible for the lapse i.e., Shri K. Govindan, Chief Engineer
(Rtd), SmL M. padmavathy, Assistant .Engineer (Rtd.), Sri pahkajakhan pillai,
Assistant Execu[ve Engineer (Rtd.) and Sri K. Jossie, Superintendiqg Engineer
(Rtd.). All the four accused officers approached the Hon. High Coun against the
recovery proceedings initiated in order to make good the share of liability fixed
against them (i.c., Rs. 26,218 from each). The Ops filed by Sri K. Govindan were
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disposed of by the.Hon. High Coun or 17-2-2003 dtecting to disburse the entire
pensionari, benefis less the liability fixed. An amount of Rs. 26,2U has b€en
withheld ftom the DCRG of Shri K. Go. vindan, Chief Engnesr (Rtd.).
The Hon. High Court granted stay againsr rhe rccovery pmcdings in the Ops
filed by the other three Officers: Acdon is being taken to vacate the luy order.
Statements of Fads in rhe Ops have been furnished to the Advocate General.

Recommcndation

(SI. No. 3, pora No. A)

2r5 The Commitree find that the stock accounts in crnain Divisions of
Kallada Inigation Pmjecr at the end of March 1991 showed ininus balance and it
was pending adjustm6nt. The committee desire that the reconc iation.of acouns
of these Divisiom should be completed and the faa reponed to the Committee.

Action Tbken .

- 2.6 The Store Operating Division of KIp Division during the pAC Report
werr as follows

1.

2.

3.

4.

5.

6.

7.

8.

2.7 Out of the above eight Stor€ OFrating Divisiotrs, ssven storE operating
divisions including KtP RB Dvn. No. 3 Karunagappally and KIp LB Division 7,

KIP RB Division No. 1, Thenmala

KIP RB Division No. 2, Kottamkkara

KIP RB Division No: 3, Kamnagappally

KIP LB Division No. 1, punalur

KIP LB DMsion No. 6, Kottarakkara

KIP Division No. 7, Kottiyam

KIP MCS Division No. 1, punalur

KIP MCS Dlvision No. 2, Adoor.

871n0L9.
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Kottiyam were abolished w.e.f. 31-1-2003 and 17-l-2003 respectively and attached

to division No. V Kollam. There were minus balance under stock account in the

above two divisions. But rcconciliation Of stock acrount of these defunct divisions
could not be undertaken for want of the monthly eccounts, priced ledgers and other
connected registers. Later it was r€,poned that the above Egisters werc
inecoverably losr, The minus balance reponed in the defunct store operating
divisions No. 1 Thenmala in the period menrioned as per pAC report had been
recon'ciled and deared.

2.8 Necessary instructions have been given to rlie DivisionVsub Division by
the Superintenditrg Engine€r, KIp RB Cirrle Kottarakkara for annual verification
of store and for annuaVdispmal of unserviceabldobsolete items.

Recommendation

(Sl. No, 4, Paro No.9)

2.9. The Committee opine tbat the lrrigation Depanment would have taken
legal action against the supplier firm for violation of conractual obligation and
steps to black list the supplier firm. The Committee desire to be fumished with the
deuils of action taken against tho6e r€spoosible for failure in pusuing the matter.

Action Thken

. 
2.10 Kallada Inigation koject consisting of a masonry gravity storage dam

at Parappar near Thenmala and diversion weir at Ottakkal, Right Bank and Left
Bank Canal'systems and distributory s)rstem was started in the year 1961. The
Kallada Irrigation and Tlee Crop ftevelopment hoject (KI & TCDP) was
implemented with the financial loan from World Bank during the period from June
1982 to March 1989. As per the condition sdpulated by World Bank, Local
CoEpetidve Bidding specifications were included in all a$€ements executed for
the implementation of work of the project. Clause 5l & 52 of LCB specification
provided for settleme of disputes rhmugh arbitratibo: In the event of failure of
the supplier firm to supply material as per scheduie, the Departmbnt would be
bound to purdrase the same locallf esp€cially i[ view of tlre arbireuon clause as
otherwise the work co ractors would'move for abitration of the dispute r€lated
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to srrpply oI material which would result in imposition of awards deEimental o the

interests of Gov€nrment. Thus the Departuient offic€E concemed must have bee{
forced to act to puchase material locally.

2.11 Xhe Superintehding Engineer, KI.P repofied that there are no details

in respect of contract firm which supplied cements during the above period.

But it is learnt ftom some retired officers that the cement was supplied by

Madras Cement Company.

2.12 The Chief Eogineef Project II reponed that there were I store

operating divisiotrs under KIP, Out of which seven were abol'shed during the

period from 1995 to 2d03. Hence reconciliation was not possible since rrgisters

containing valuable information were in€cov€rably lost. The consolidated

incumbency detaill of the divisional officers except KIP LB division I, Pirnalur arc

the following:

1. KIP (RB) Dvn- No. I, Thcnmala Division (atached to KIP RB Divlsion
No, II, Kottaralkara)

Executive EngineeB

1. K. Supru - 1-.t1986 to 3l-3-1987

2. M. M. George - l-+1987ro 31-8-1987

3. Zimon IGippallathil - l-9-1987 ro 5-12-1988

4. K. C. Luke - G12-1988 to 16-&19S9

5. Alexander Thariyan - 17-3-1989 to 17-11-1989

2. KIP (RB) Dvn. No. tI, Kottarakkara (Existing Division)

Executive Engineers

1. C. P Philip 25-+1985 ro 20-8-1985

(Addl. Charge)

2. Gm Varghese Thomas - 20-8-1985 to 31-8-1986

\
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3. P. M. Aliya - period not known
(Assr. Exe. Engineer in charye)

4. K. (;. Karunakaran Nair - 30-l_1987 to 1_8_1987

5. Chandrasekharan Nair B - 1-8-1987 to 2+8-1997
(Addl. charge)

6. P. M. Navoor Rauvather - period not known '
7. K. M. Murale€dharan Nair - tG$1999 ro f 5_6_1989

Cr.A Addl. Charge)

8. P T. Koshy - 1S-E_1989 to 30-41993

3. KIP (RB) Division No: S, Kahnagappalty (attached ro KIp (LB) Dr'n.
No. 5, Kolam)

Executive EngineeE

1. Ttrsis A. - 7-8-1986 to lO_2_1989

2. Chandrasekharan Nair B. - 10-2-1989 to 9_1_1990

4. KIP (RB) Division No. l, punalur (at ached to KIp (LB) Dvn. No. 2,
Kottaral&ara)

Details pending

5. KIP (LB) Division No. 6, Kottaralkara (attachcd ro KIp (RB) DvrL No. 2,
KonaraBara)

1. V. Sambupotiy - 1-3-1984 to 29-9-1984

2. T. K. Narayanan 3G.9-1984 ro 27-G19BB

3. Babu Rajan - 28-6-1988 ro t2_Z_7gg}

4. K.'rhankappan Nair _ 13-7-19BB ro 23_7_19g8

5. T. N. GopalakishnaKurup _ Z+?_Lggg to t3_2_19g9

6. K. thankappan Nair - 1+2-1989 ro 29-3_i989
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7. Mathew Mathew - 3G.$.1989 to 9-G1989

. 8. K. Thankappan Nair , 1G.6_1989 ro

6. KIP (LB) Divislon No. Z Kotdyam (attached to KIp (LB) Dvn. xo. S,
Kollam)

Exeotive Engineers

1. Sri K. N. ponnappan

2. Sri T. N. Narayanan

3. Sri C. Daniel

- 1-3-1985 to 24-8-1987

- 25-8-1987 to 30-4-1g8g

- 1-5-1988 to 2G.S-1988

- 27-5-1988 to 30-1-1990

- 8-10-1984 to 31-10-1986

- 31-10-1986 to 1&1r-1986

- 18-U-1986 to 10-7-1990

7. KIP (MCS) Division No. 1, puiralur (attachcd to KIp RB lrvn. No. II,
KTRA)

Executive Enpineers

1. K. N. Ponnappan _ 1_l_1994 ro 2_3-198s

2. . Koshy p. Marhew - 3-3_1985 to 22_3_1985

3. K. c. Polouse - 2&.3-1985 to 3t_3_1985

4. Koshy p. Mathe - t_t-1985 ro 23-7-1986

5. K. A. Ayyappanesan - 2+z -l,g$ ro G+tgB7
S. KIP (MCS) DMslon No. U, Adoor (attached to KIp (RB) Dv[. No. U,

Kottaraklara)

E*Ee9r.+
1. C. P. Philip

2. K, Mahadevan

3. B. Muraleedharan Nair

4. T. G. Mathew

871n019.
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. 2. 13 It is also reported that the names and incumbency periods of Divisionat
Officers @xecutive En$neers) of KIP LB Division No. I, Punalur have not been

traeed out inspite of srenuous efforts made in the KIP RB Ctcle, Kottarakara and

in the KIP (RB) Division No. U KotraBkkara.

2.14 It is to be noted that local purchase of cement was done about 33 years

ago. Most of the offices r€pond as responsible for the lapse would have long
sinct reiiEd. Since the time limit for filing Civil Suit against the retired officials
expired no effective. action for recovery can be initiated at this time. flowever
keeping these incidents in mind the department has done away with the procedure

for supplying materials through deparErent stores. Now it is the contractor,s

obligation to take materials.

The reply may kindly be accepted and funher action dropped.

Recommcndadon

. (Sl. No,9, Paro No. 16)

2.15 The Committ€e are convinced that lhe contractor had filed a case

against the recovery of cost of materials valued at Rs. 3.57 lakh from the original

contractor. Details of the pmgress of recovery of the cost of materials retained by
the conuaclor ard the action taken against the officers responsible for the lapse in
effecting payment of find bill without rccovering fie cost over the Depanment

materials would be infomed to lhe CoDmitree.

Action Thken

2.16 Judgemeni was pronounced on 15-&2001 in the O. S, No. 582/92

filed by the oontractor before the Addl. Sub Judge, North Paravoor. The court

did not admit the prayer of the contractor not to recover the cost of any qttantity

of reitrforcement steel and 2.681 toones of cement. Now'it is under the

consideration of the Honble High Colfif Though the final bill of the work was

prerared it was not paid to the contactor since the M. Book and connected records
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wrre.in the coun. The cout had admitted the final bill amount rccorded

as per M. Book No. f03/86-87 along with other claims of the contractor and

included in the decree amount admitted in O. S. 58292. Tte contractor had filed
an EP No. 47212002 before the Sub Judge, North Paravoor and it is pending before

the coun. Major part of the decree amount with interest was?aid to the contractor

leaving a balance amount of Rs. 27,206 with lntercst ftom 23-4-2004. The
contractor has also filed an appeal in the Honble High Cout against some points

in the judgement in O. S. 582/92 and the same is pending before the cDurt The

final bill amount was prepared as per the M. Book No. 10318G87 and as per this

M. Book cost of 1070.419. tonnes of crment and 1734.30 Qtl of steel were seen

recovered as cost of the departmenal matedals. A:i the rccords of 0re work are in

the c!un, this .cannot be confirmed. The Addl. Govt. Pleader, Sub Court,

North Paravoor had infonned that the Hontle Cout had objected to r€hlrr the

documents since tbe case is pending.

2.17 The final bill has not b€en paid to the connactor. AIso the prayer of the

contractor not to recover the cost of depanmental materials is under the

consideration of the Honble High Cout of Kerala. Hence taking disciplinary
action against officers responsible for paymenr of final bill.without deduction cost

of departrnental materials may not be rtlevant

' 
Recommendadon

\ (Sl. No. 10, Pora No. 19)

2.18 'the Commiuee find rhat though rhe Depardent had spent an amount

of Rs. 107.02 lalh till 1991-92 for establishment expendinre of Chamravanom

project which was morr than 1$ pr cent of the wor*s expendinue. The failure in
obtainiqg dearanc€ from Cenral Water Commissioo ard rctention of a large

complement of staff for more than 4% years for revision of the prcj€ct rcsulted in
infructuous expenditure and defeated the very purpce of the scheme. The,

Committee urge that immediate steps should be taken to complete the construction

of the ChamEvattom PmJect to fulfil the lonf cherished dreams of the inhabitants

of Malappuram, Palakkad and Thrissur Districrs.
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Action lhkeri
'2.19 A special iupose body known as ,.the Bharathapuzha Regularor-

cum-Bddge at Chamravatom. has already been constituted as per G. O. (p)
No. 35/99[RD dated 28-41999 to implem'ent the project with an estimated cost of
Rs. 70 Crores. The Chamravattom Regulator Authority of Kerala Limited was
registered under the Companies Acr, 1956 with registered office at Kochi vide
certificate of lncorporation No. 14122 of 2OOO dated 3-g-2000 issued by the
Registrar of Compades. The work of the prcject rmder the newly {onstituted
Chamravatfom Regulatory Authority was inaugu.rated by the then Honourable
Minister for Irrigarion on 10-3-2OOl.

Recommendation

(Sl. No. 15, pora No. 28)

2.20 The Comminee urge the Govemm€nt to fumish a copy of the
Enquiry Repon of the Special Enquiry Cell, Irigation Departmenr on rhe
work of formation of Pavumba distriburory of Kallad:i Irrigation hoject and
the deuils of the action taken to recover rhe loss of Rs. 9.2S lakh on the basis of
the enquiry.

Action lhken

2.21 The Enquiry repon has not bedn finalised since the incumbency details
of the officers who are direcrty involved in the exec.ution of the work as well as the
related payment O the work was not submitted. The files relating to rhe.,formation
of Pavumba Distriburory from Ch. O m ro 2674m. including CD works,, was
handed over to Vigilance & Anti-corruption Bureau, Kollam unit on 21_5-2005 in
connection with an hvestigation oI I/E 129g. The Vigilame authorities have
informed that the investigation is completed and the case is peDding with Vigilance
Court, Thiruvananthapuram for trial.

Rccommendation

(Sl, No. 16, pora No. 30)

2.22 TItp Committee consider it as a serious lapse that while executing the
agreement with Kerala Electrica.l and A.llied Engine€ring Company for the supply
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and er€ction of Eash rack structure in the masonry dam of the Chimony Dam
Pmject, the Depanment failed to.communicate the. approval of designs and
dmwings within 60 days. Not only had this delay prodrpted the conuactor ro put
forth claim for extra payment, but the frrlfilmenr of long cherished Chimony Dam
Project was also delayed. The Committee not€s hat as a result of delay of more
than one year on the part of the department no penal action could be taken against
the firm for violation of provisions in the agreement. The Committee urge that the
Govemment should issue strict instruction to ell Departmenb to obserye the tems
and conditions of agreement to avoid additional expenditue outside the terms
of contract.

Action Thken

2.23 As recomEended srict instructions has already b€en Biven ro aU tle
Chief Engineers under Inigatiorr Depaftne;t to obs€rve the terms ard conditions of
agreement to avoid additiona.l expenditure outside rhe tems of contact.

Recommendation

(Sl. No. 17, pora No, 32)

2.24 The Committee are disu€ssed to note that the non_acceptanie of the
original tender quoting a comparatively advantageous rate and the failure on the
pan of the Superintending Eogineer in forwarding.rhe same with specific
recommendations resulted in an additional liability of Rs. 2.7g lakh on re-tender.
The Comminee were amazed at the.version tllat it was rejec,ted on account of
certain imbiguities and deficienciej crcpt into the tends schedule and tender
notices. The CommiEee opine that r€sponsibilities for omissions and in€gularities
in the preparation of tender schedule should be fixed and action taken against the
persons concerned should be informed to the Comminee.

Action Tbken

2.25 The Chief Engineer, projects II had rctumed the tender documents
submitted by the Superintending EnBineer with rhe following remarks.

1. Specifications not in order and drawings not supplied along with
tender documents,
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2. Trme of completion need only 9 montk against 24 months provided.

3. Being 1" tender, explore the possibility to get better offer by re-tender

.4. Score off cenain portioN not applicable.

5. Notification in the newspaper and in the gazett€ shall be published on

' the same date.

2.26 For the above, the Superintending Engineer had stated that this

particular work includes items for formation of canal and canal lining. As such

drawinBs are not essential to be supplied aloog with rhe tender schedule.

2.27 The Superintending Engineer has also stated that the time of completion

of the work was lixed based on the site condition, climatic condition, availability

of materids etc. The ti.me of completion even if fixed excessively does not, vitiate

Ole sanctioning of the tender.

2.28 The t€nder notification published in tlre Mathrubhoomi daily and

Gazette on the same date, i.e., 22-$.1989 (Subsequendy reponed to the Chief Engineer).

The works awarded for the formation of Main Canals during the period with

tender percentage ran$ng between 50% and 79.5% are as detailed below:

MC frcm Ch. 2100m to 21246 m

2.29 The original tender schedule as well as the retender schedule were

based on 198ti schedule of rate. The quotation was approved at 7296 aboye

consequent on the response to rc-tender call, The Chief Engineer has reported that

the rate at whi( h the work was awarded is not too high in view of the percentage of
tender excess nt that time.

Name of Work Agreement No. Tender 96

I MC from Ch. 2180m ro 2330 m.

MC from Ch. 1525m to 1200 m

23lSErcM/9G.91/19-10-1990 I 6l)96 above

2 1/SEPCter/90-91/7-,t-1990 50%above

3 MC from Ch, 200m to 300 m. 19/SEPCIW90-9U'10-1990 79.5% above

4 27lSEPCM/90-91/30-10- 1990 54.5% above
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2.30 The Superintending Engineer funher reponed .thar through his

letter No: D1 (D7) 2668/89 dated 2-U-1989, copy of tender schedule and notice

inviting tendeE were submitted to Chief Engircer, Prcjects II to make

modifications r€quired in the specifications of the tender schedule and para to be

deleted fmm the notirr irwiting terders.

2.31 In response to this letter, the Chief Engineer gave direcrion tkough his

lener No. WP2-21L84.m,9 dated 12-12-1989 to effect $rrection as the agreement

execlting authority can very well finalise the tender schedule and no further

approval from the Chief Engineer is needed. AccordinB to rhe Superintending

Engineer he had ouly obeyed the Chief Engineet's direction to explore the

possibility of a better offer. in the wake of rejection of the single tender, by inviting

for the quoations when there was no response frcm the second tenderer.

Recommendation

(Sl. No. 78, Paro No.33)

2.32 The Comminee also desire to be fumished with the details of the

present stage of the work.

Action Thken

2.33 At prcsent the work has been completed in dl respects rhrough anothdr

agency and completioh certificare was issued on 27-8-1997.

Thiruvananthapuram,

1st July, 2019.

\ V. D. SATI-IEESAN,

Chairmon,
Commit,xe on Public Accoun*.
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. APPENDIX

SUMMARY OF MAIN CONCLUSIONiRECOMMENDAIION

Water

Resou.rces

sl.
No

Para.

No.

Deparunent

Concemed

Conclusion/

Recommendation

1 t.t2 The Committde recommends that posts sanctioned for
special pmjecls should be redeployed as soon as the

project is completed.

l
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